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applicant j he w'as inxox'nied that he has been sexectecli

However^ he was later surprised to know that his naiue was
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appo 1 n tnient to the post.

ap'p'lica.nt is that onl^^ six posts were advertised by the

resp'Ondents whereas they have selected SLbout 2 5
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taken by the applicant is that the vacancies nave not
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aUyport.- Ox his ciaiju, tut; ajjylluant has xelied upou tlie

Supreme Court judgeirient in the case of R,a.i Kuiriar Vs.
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' ¥ 3. Respondent have contested the caae and nave staueci

that they have inviteci appl.ications for the jjost Oi

Nursing Ordej:'l7f created in 1999 in tue inteieiiu oi
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g  i i i* cl. X p Li U J- X U Uhi'ough advt:r11 tiejueiit in the newsysiyers

having wider circultition and they have also displayed

he circular un the olfiue notiue heard. Ai1

i J e X ' U i 1 Hi wlio iiavG rGgi ibtGrGd their iieiiiies with lIig

Employmeiit Exuhcinge w-ei'e intexvievYtid atttir j=>ciutiiiy ol

their a, ^ ^ and iu y^uaxxixtiu :he

liittjrview' have heen given the apyointjiient n u w e V t! j.'

thirty newXy ui tjated nave now utftJii tiuver uxseu aiiu

re<X'-'^^ i^^ ^ have been sent to the Eirip-loynierit Exchange
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Respondents have denied that naine of applicant w-rici

deleted froni the list oi selected candidates. On the

basis of their performa.nce in the intervitdW, niei-it liz^t

selected candidates was prepared and final

o tf X c Lv L X LJ i i VV cl o inade foj.' tho newly created j.>Oir>tti in tht;

interest of efficient functioning of tht; hotipital and

general puhlic. Since the iiiininiujii tftiucatinncij-

qualification for the Group' D yo^t is 8th standnru, It

Was nO t tnuUgnu tiu 1 uau 1 e

: X a,ii! 1 n cl u 10 n and the selection waci juade on tne uaai

ij'^terVievv only. In Vlt;W lj± uht;3t; oUuiiilcsoiufiiCi j cippxleciiii
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not tinuiuiKu for any relief and the OA be ditiniiocjeci

Heard the contentions of the learned nuunciel for the

rival n u n t ̂ ̂ t i I Ieating parties and peruaed tht; reuords

During the course of the argunientti, it arnccu. nuLUitiicx

for the aiJijlica.nt drew our attention to the judgeiuent of

the Supreme Guurt (euj^rti) and abated unau leeponuenua

V-. .-,TT.-. "niaced reCj,U 1S111 on on the Einployment n-xentinse
nave nuu

for sponsoring najnes of eandida,tea as retiUiied under une
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iiittee which conducted the

interview and prepared the merit list on the basis of

resP'Ondeiit a has atated that aelecrrou waa uelu a aUrJ'

Guiia L r b u \_ tai

the perforiufciiictia of the caiididatt;s

f  s On our direction. respondenta havt; furniahed tne

file relating to selection proceedings. he have gone

through the original records. A merit list of 20

candidates for the post of Nursing Orderly ha.a been

j-i,-,.-, -aX0Qt,ion board. In this list, rifcune o.l
Lilt; oti.
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merit list has been prepared on the . basis ot marKs

prepared by the selection boaid. we also iina "cnar ciit;
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obtained by ea,ch ctindidate and also keeying in view lii
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8. We further find that the respondents have advertised

only 4 p'Oats of Nursing Orderly whereas a panel of 20

candidates ha,s been prepared on the basis ot intei'view.

According to their own admission, respondents have

id the merit list of aeleeted uaiididats io-

crecited uOotfci in the interest of effiuient funetloninf

the Hutsuital and general uublie. Theml - 1_ _
iy iicive ciiou

stated in their reijlj^ that 30 newly created iJOatti hcive

now been advertised and requisitions have been sent to
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t is becautie oi. uuib reason L,iiciu a i-'ajiej-

20 candidsites was prepared. Since they have already

appointed 14 persons out of this panel and the name of

applicant appears at SI.No.15 in the said panel and that

vailable with the resijundenta, we arevanailuieB a,x t; ci

the considered view that enos oi jiiBLi'—t; • wouxd

met by giving a direction to the reBpondents to conBiOer

>"iving appointment to the applieant. xn Liie gicixit: oi

Orderly against one of tne available vacanuitiB.N U. i? C3 1 i j ̂

SO acCOi'dliigly » Thia shall bt; duxiti Wlbiixii a
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9. The OA is disposed of in the above terms. No cob1
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